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ORDER NO.  A/88164/2018 
                              

 
Per:  Ajay Sharma  
 

 

None appeared for the Appellant.   

 

2. The matter has been listed so many times earlier, but none 

appeared for the Appellant in any of those hearings.  Today also 

nobody appeared on behalf of the Appellant.  It appears that the 

Appellant is not interested in pursuing this appeal.  In view of the 
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above as per Rule 20 of Customs, Excise & Service Tax Appellate 

Tribunal (Procedure) Rules, 1982 the appeal is dismissed for non-

prosecution, with liberty to apply for recalling the order.   

   
(Operative part pronounced in Court) 

 

 

(Sanjiv Srivastava) 
Member (Technical) 

(Ajay Sharma)  
Member (Judicial) 

 

 
Prasad 


